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| TEM No. 41 Court No. 1 SECTION | X
AN MATTER
SUPREME COURT OF I NDI A

RECORD OF PROCEEDI NGS
Petition(s) for Special Leave to Appeal (G vil) No.10155/2003
(From the judgenent and order dated 24/04/2003 in FA 186/02
of The H GH COURT OF BOVBAY AT AURANGABAD)
LALCHAND MANAKCHAND MEHTA Petitioner (s)
VERSUS
NEELAMCHAND HARAKCHAND MEHTA & ORS. Respondent (s)

(Wth prayer for interimrelief)
( Wth Appln(s). for substitution of L.Rs of the deceased respondent-2 )

Date : 31/10/2003 This Petition was called on for hearing today.
CORAM :

HON BLE THE CHI EF JUSTI CE
HON BLE MR JUSTI CE S.B. SI NHA

For Petitioner (s)Ms CGourav Agarwal,Joseph Pookkatt,
Prashant Kumar, Advs.
For Respondent (s)
M. C G Sol she, Adv.
UPON hearing counsel the Court made the follow ng
ORDER
As prayed, four weeks’' time is granted to file rejoinder affidavit.

[ Naresh Kumar] [Janki Bhati a]
AR- cum PS Court Master



